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Increase in college fees

*243. DR. C. NARAYANA REDDY: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

{a) whether there is any proposal to increase fees of college
students of general and professional courses;

(b} if so, by when it is likely to be implemented; and

5



RAJYA SABHA [7 March, 2003]

{c)} what will be the pesition of subsidies?

THE MINISTER OF HUMAN RESQURCE DEVELOPMENT
(DR. MURLI MANOHAR JOSHI): (a) to (c) A Statement is laid on the
Table of the House.

Statement

{(a) to (¢} The government has asked the University Grants
Commission (UGC) recently for rationalisation of fees in University/College
System in general, with particular reference to the institutions funded by
the Central Government through the UGC. The Government does not
consider the amount spent on higher education as a subsidy. It is an
investment in human resource development and there has been a
consistent increase in plan allocations for Higher Education.

DR. C. NARAYANA REDDY: Mr. Chairman, Sir, | would like to know
from the hon. Minister what will be the percentage ef enhancemeant of
fees, and whether it is a fact that the Ministry of Finance has prepesed
an enhancement of 20 to 33 per cent.
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DR. C. NARAYANA REDDY: My second supplementary is: Does the
enhancement in fee not affect the enrolment of students for higher
education, which is already, according to experts, as low as 6.5 per
cent? Does the Government ensure increase in the enrolment of students
at the level of 21 per cent which is the average for a developing country?
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SHRI C.P. THIRUNAVUKKARASU: After the judgement of the
Supreme Court in T.A. Pai's case, the self-financing colleges in Tamit
Nadu and Kerala are collecting exorbitant money as capitation fee. it
is a known fact. 1t is social justice, as far as Tamil Nadu is concerned.
' would like to know whether the Govenrment is having any proposal
to give direction to private colleges, self-financing colleges not to collect
a huge amount as capitation fee. May | also know from the Minister
whether the Government is having any proposal to file a review petition
in the Supreme Court against the judgerment in T.A. Pai's case?
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SHRI C.P. THIRUNAVUKKARASU: Thank you very much for
constituting a committee.

SHRIMATI VANGA GEETHA: Mr. Chairman, Sir, the hon. Minister
has just now said that the college fee for higher eduction has been
enhanced. | would like to know from the hon. Minister, through you, Sir,
what steps the Government is contemplating to upgrade the quality of
education.
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